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CENTRAL ADBMINISTRATIVE TRIBUNAL
MUMBAT BENCH, MUMBAI.

ORIGINAL APPLICATION No.359/2001

Date of Decisjons 28,5.,2001

CORAM:  HON'BLE SHRI SHANKAR RAJUG MEMBER (2)

Shri Maruti Ragho Channs,

00S Grads II (Group C)

Central txcise

Mumbai [I, Ccmmissjonerate,

9th floor, Piramal Chambars,

Parel lalbaug, tlumbai 400 012. o Applicant

(Applicent by Shri S.P.lnamdar, Advocate)
Vs,

1. Union of India thr0ugh
The Chigf Commissioner of Centrzl Exc¢aa,
New Central Excise Bldg.,
MeKe Road, Dppo Churchgate Rl)‘o Stne
Mumbai 400 020.

2. The Commissioner of Central Excise,
Mumbai 1 Commissionerate,
Central ixcise (Audit),
flumbai II Commissionerate,
9th floor, Piramal Chambers,
Parel lLalbaug, Mumbei 400 012. seee Respondents

(Respondents by fkxi None)

O RDER (ORAL)

ers Shankar Raju, Member (3J):

Present Shri S.P.Inamdar, learned Counsel for. the Applicant.

2. The Applicent in this U.A, has sought the relief in pera 8.1 to
vestld Hsg
8.8. Since the Applicant's Counsel has prayely for a direction to
‘ pwwcc‘
Respondents to dispose of the representation of the Applicant, 1

b
o pona &6

%

deal with this matter having juﬁLfdiction under the Notificatland}-\kﬂ'q‘zam)

Sechmg sySectimS
issued under Ruge 5/62;nmh e ‘B4T~Procedural-—Rules. S} A~ ToAckQsS,

3. The Applicant belonging to SC Community has alleged that despite

having 7 posté of Inspectors of Central Excise lying vacaent during the

period 25-2-1597 to 25-2-2000 the same have not been filled in by
convening DPC in the year 4999. The Applicant &ho belongs to SC

category needs to be considered undsr reserved quota for SC. It is

\,
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I

furtherialleged that a list has been prepered by the Respondents
to conduct physical test of Tax Assistant/Stenographer Grade 1] who
have paééed the Departmental Premotion Exam. to the Grade Inspsctor
in term;‘of the eligibility as on 1.1.1598. The Applicant has made
a representation for considering him for the post of Inspector on
.1.11.200b. The above said representation is yet to be disposed of
by the Respondents. nxuingxngaxdxtuxxhnxcxaimxmadx )

4. Having regard to the claim made by the Applicant, we dispose

of this p.A. by directing the Respondent No.?1 to dispose of the

[}

Representation of the Applicant m@de on 1.11.2000 by passing a speaking
order within 40 days from the date of receipt of a copy of this

Order. Tﬁé Applicant,ks however will be at liberty to assail any

order paséed in pursuance of disposal of this repyeSEntation.\

Se The 0.A. is disposed of on the above terms and direction. No

Costs.

(Shankar Raju) :
. Member (3)
"Casti!



